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given to u« by the Law Ministry. We 
are taking active stepi * to  proceed 
■with the matter.

DMlndM i Bihar

*754. Shri Sradhakar SqhUlt:
Shri Lttadhar Kotolcl:
Shrl N. K. Laakar:

Will the Minister 01 Food »"* Afi). 
«nltnre be pleased to state:

(a) whether  the declaration  of 
famine by the Bihar Government  in 
■even District of the State has made 
any material difference either to the 
relief work or the Centre's share for 
running them;

(b) if not, the reasons therefor; and

(cl whether  the  declaration of 
amine has further worsened the posi
tion in affected districts of Bihar?

Tbe Minister ot State In the Mini
stry of Food, Agriculture, Community 
Development and Cooperation  (Shri 
Annaaahlh Shinde): <a> to (c).  The 
declaration of famine does not imply 
the assumption by Government of any 
new responsibility for combating dis
tress.  It is a recognition that that 
distress, for the alleviation of which 
the State  Government have already 
adopted various measures, has assum
ed proportion; which require a widen
ing of ameliorative measures, a more 
ample provision of funds »nd conse
quently more detailed and more fre
quent reports on the situation.  The 
declaration does not affect the pattern 
of Central financial assistance to the 
State.

The declaration Of famine by tbe 
State Government in certain areas of 
Bihar was accompanied by an intenai- 
tcation of relief measures. The situa
tion in the affected areas ia now under 
control.

Shs* Sradhakar Sopakar:  Kay  I
know what actual amount of drought 
caUa( was offered to seven districts 
*nf the State before th« actual declara

tion of famine and how It has gone up 
after the declaration of famine? I want 
these figures.

Shri Annaaahlb Shinde: 1 can give 
figures for the whole of Bihar but not 
for particular districts aa such. Tor 
instance, Rs. 56 crores have been ad
vanced so far to the Bihar Govern
ment for undertaking various activities 
including loans, etc.  The main break
up of this would be as follows:

A drinking water scheme estimated 
to coet about Rs. 507 lakhs has been 
approved; a cattle protection scheme 
estimated to cost about Rs. 7 crores 
has been approved; a sum of Rs. 20.75 
crores has been granted as loans and 
grants in order to assist relief ex
penditure: loans have  been granted 
for various programmes, that is, minor 
irrigation programme—Rs. 2.7 crores; 
run I electrification programme—Rs. 6 
crores; drinking water scheme—Rs 1 
crore; extension of water courses un
der major and minor projects—Rs. 0-30 
crores. Tn addition,  short-teTm loans 
for seeds,  fertilisers  and pesticide* 
amounting  t0 Rs. 1549 crores have 
been given. Though according to the 
general pattern 50 per cent is supposed 
to be the contribution by the State 
Government, we have rendered hund
red per cent assistance to the Bihar 
Government.

Shri Sradhakar Sopakar: I am afraid 
I could not make my question very 
clear.  T wantê to know what was 
the relief given to the people before 
the declaration of famine and how 
does it compane with the relief given 
to the people after the declaration of 
famine.  I want the  comparative 
figures.

Shrl Annasahlb Shinde; The sane 
relief measures were intensified. The 
entire planning for meeting the situ
ation was made and It was intensified.

Shrj D. N. Tlwary: By what per
centage?

Shrl SnUDnkar Sfk sr By what
proportion?

SW AnwaaMb 0M k fiHtH fc
«te., I cannot say.
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WT | fâlT *>t W* VT tn̂cf =f̂t 

tft ftsift ̂ 7%  JT̂ra' 'ftfftf 53JTOT 

*ftfw ̂fwnrr jtjji ̂ i it ̂ mhi 

Jfic WSfTOT̂rpTrf t ? 3WliPW|T 

VC  WtfT* <m f!TT # eft

awrer «ftfcr w w *nf«m wf  ̂ 

ftwr srrai  ̂?

Str̂r <«f*PT tt? % ir-nfSr? wra 
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Mbri Annwililb Shinde: This ques
tion has, in fact, been replied to al
ready on pervious occasions. Declara
tion of /amine comes within the pur
view of the State Governments. The 
State Governments are competent to 
declare famine it they fee] that such 
a situation has come into existence in 
a particular tract of the State.  But 
when informally the Bihar Govern
ment consulted us, we told them that 
the declaration of famine would not 
in any way create a new responsibility 
far combating distress  because all 
these measures  were already being 
undertaken and we thought that such 
a declaration might create a psycho
logy of greater scarcity and the price 
loyal might go up. That was our ad- 
vj*e.  That was not binding on the 
Bihar Government. After the Bihar 
Government declared famine, we went 
all along to help them and we have 
tried Our level best to see that the 
Bihar Government was helped to fight 
tM» famine conditions there.
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Shri Annasahib Shinde: About  the 
famine code, there is no famine code 
of India.  The famine codes are the 
Slate Codes. The State Governments 
are competent to amend them if they 
want. If they feel that there are some 
outmoded provisions, then the Bihar, 
Government or any State Government 
is competent to amend the law relat
ing to famine code.

Shrj Kartik Oraon: There is always 
the quc«!ion of relief so far as Bihar 
is concerned either drought relief or 
flood relief or some sort of relief—of 
course, I have not heard  of blood 
relief so far. There will always be 
some sort of relief so far as Bihar is 
concerned.  There are some  areas 
which have been declared famine areas 
although they have got good networks 
of irrigation canals. I would like to 
draw the attention of the Minister to 
the fact that Chhota Nagpur has al
ways been subjected to step-motherly 
treatment, whether it is Congress Gov
ernment or non-Congress Government, 
whether there is scarcity or no scar
city.

Mr. Speaker; What is his qestion?
He may put his question.

Shrj Kartik Oraon.- What I want to 
say is that few people in the country 
know the harrowing tale of distress 
of the people living in that area; they 
are living on leaves and fruits. Jgy 
point is whether the Minister is aware 
that there has been a political discri
mination in not declaring some of the 
districts of Chhota Nagpur a* famine 
areas, for instance, Ranch!___

Shri Annasahib Shinde:  As I have 
already mentioned, the State Govern
ments are free to have (heir own as
sessment and declare  any areas as 
famine area.  X may state for the in
formation of the hon. Member 
Central pattern of assistance in ttcni



to famine relief is the same all over 
the country. If  in any part of the 
country, if in any State, any  State 
Government  is interested in under
taking relief measures, according to 
the Central pattern of assistance. Cen
tral Government  funds  would be 
available.
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Shri Annasjibib Shinde:  As  fur .-li
the relief operations are coruvriwd we 
have convoyed >t to the St-ii? Gov
ernment that llicrt: would not bo any 
limitation; they can undertake any 
relief measures and we shall try to 
help them.
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Shri Annasahib Shinde: This ques
tion rnt.her goes beyond the purview 
of the main question. But I may give 
thfa information that in May. we were 
mcpected to supply 2.26 lakhs tonnes, 
and in June, we are expected to sup
ply about 2.05 lakhs tonnes.
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Shri Anaasahib Shinde: I do  not
think that the contention of -he hon. 
Member is corrcct that there has been 
any discrimination.  In fact, I have 
already explained  the position so fsr 
as the declaration of famine is concern
ed, and I do not think that I should 
repeat it.

A.s far as the despatches of food are 
concerned, we have tried and we are 
trying to se<. that, the allotted quan
tities ar»- delivered to the State Gov
ernment.  Even though the present 
position is very difficult, the rate of 
despatches to Bihar is about  10,000 
tonnes a diiy.  This is the information 
of the Inst f. w dsiys. As far as the 
,1un<» allotment is concerned, we expect 
to complete  deliveries according to 
the n'jreed figure.

Shri P. G. Sen: The Bihar Govern
ment have declared some districts as 
famine districts and some as scarcity 
district*.  Whi',h are iho places that 
the Bihar Government have declared 
•is scarcity areas?

Shr| Annasahib Shinde: There are 
two categories here. Th<* Bihar Gov
ernment hav<* declared some districts 
as scarcity areas an.l some as famine 
districts.  ThP  famine districts are: 
Palomsu,  Gaya, Patna,  Bhagalpur, 
Hzsrib.-ich,  Shaliabad, and  Monghyr. 
The scarcity districts are fourteen in 
number  and n*‘*y include  Patna, 
MuzaiTarpur,  Saran,  Bhagalpur, 
Sahara, Purnea, and Dhanbad and 9 
few others.

Mr. Speaker: There is a question #n 
the Kashmir elections etc., which <■ 
interesting and  which should hare
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come up because it would come next. 
In fact, I tried to sec that it could 
come up but hon. Members have taken 
such a long time on the question relat
ing to Bihar. So, I cannot help it.

Now, the question Hour ia Over.

WRITTEN ANSWERS TO 
QUESTIONS

Import of Food grains by State 
Governments

•755. Shri Sharda Nand:
Shrl Bharat Singh Chauhan: 
Shri Kan war Lai Gupta:
Shri Swell:
Shrl  Ranjit Singh:
Shri  Onkar Singh:
Shrl Onkar Lai Rerwa:

Will the Minister of Food and Agri
culture be pleased to stale:

fa)  whether certain state Govern
ments hnvc informed the Cer.ti'e that 
in case the  CVntrn ii not a position
to meet their food  needs, they  will
import the foodgrains  direct from 
other countries; and

(b)  the names of the States in ques
tion and the reaction of the Centre 
to such a proposal?

The Minister of State in the Minis
try of Food, Agriculture, Community 
Development and Cooperation  (Shri 
Annasahib Shinde): fn) No, Sir.

(bl Does not arise.
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Vtaî T 3l̂ RTf %

if  greM wfe fr aom f; ^




